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tions unde section 159 of the Customs

Act, 1962:—

(M G. S R. 2125 published in Gazette
of .India dated the 7th December,

1968 containi corrigend to
G. S. R. 2019 dated the I6th
November, 1968.

(i) G. S. R. 2141 published in Gazette
of India dated the 7th December,
1968,

(iii) G.S. R. 2142 published in Gazette
of India dated the Tth December,
1968,

(iv) G. 8. R. 2143 published in Gazette
in India dated the 7th December,
1968.

[Placed in Library. See No. LT-2696/68).

(2) A copy each of the following Noti-
fications under section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Central Excise (Fighteenth
Amendment) Rules, 1968, publi-
shed in Notification No. G. S. R.
2089 in Gazette of India dated the
23rd November, 1968.

(iiy The Central Excise (Nincteenth
Amendment) Rules, 1968, publi-
shedin Notification No. G. 8. R.
2091 in Gazette of India dated the
30th November, 1968, ;

(iii) The Central Excise (Twenticth
Amendment) Rules, 1968, publi-
shed in Motification No. G. S. R.
2102 in Gazette of India dated the
30th November, 1968,

[Pisced in Library, See No. LT-2697/68).

(3) () A copy of U. P. Notification No.
ST-3686/X-1008(56)-67 (Hindi and
English wversions) published in
Uttar Pradesh Gazclte dated the
15th November, 1968 under
Sub-Section (3) of Section 3-A of
the U. P. Sales Tax Act, 1948, read
with clause (c) (iv) of the Procla-
mation dsted the 25th February,
1968 aa waried by Proclamation
dated the 15th April, 1968, issued
by the Pemident in relstion to the
Stae of Uttar Pradesh,
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(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Notifica-
tion.

[Placed in Librery. See No. LT-2698/68).

REVIEWS AND ANNUAL REPORTS OF FEamiLl-

ZERS AND CuamrcALs TRAVANCORE Lnwarep,

Hmpustan InsecTicapes Lo, Anp Farmi-

LizEr ComrPORATION OF InpDIA  LaMireD,
New Devti

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
1 beg to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619-A of the Companies Act, 1956:—

Review by the Government on the
working of the Fertilizers and Che-
micals Travancore Limited, l'or the
year 1967-68.

1. (i)

(ii) Annual Report of the Fertilizers
and Chemicals Travancore Limited,
for the year 1967-68, along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

Review by the Government on the
working of the Hindustan Insec-
ticides Limited for the year
1967-68.

2. (i)

(i) Annual Report of the Hindustan
Insecticides Limited, for the year
196768, along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

Review hy the Government on the
working of the Fertllizer Corpo-
ration of India Limited, New
Delhi for the year 1967-68.

.0

(i Annual Report of the Fertitizer
Corporation of India Limited,
New Dethi for the year 1967-68
slong with the Audited Accounts
and the comments of the Comptrol-
ler and Aonditor General thereon.

[Placed in Library. See No. LT-
2699/68).



